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This application i 
torm and within tit& 
C. F. of Rs. 501-
deposited vide 
POfBD NoJ. 9::*;i 4 
ated 

12.. 10 • 9 Learned counsel Mr R.Dutta for the' 

applicant moves this application. 

Perused the. application and the 

reliefs sought. The subject matter is 

stepping up of his pay with reference 

to the pay of his juniors. 

.Application is admitted. Issue 

notiOe on the respondents by 'Registered 

Post. Written statement statement within 

S 

  

6 weeks.. 
List on 24.11.1995 for written 

statement and -  further orders. 
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LeE.tc ki1iray counce1 ir .tt.. 

fr furt-hr tina fr 

ovb'tticn of written 3tatezit. M.1s?d.. 

T4L't cn 19 4' for writt.r* 

cflj 	.J 	rtt1..r r cr-s. 

None is present. counter has not 
been 8ubfftitted. 

Adjourned to 1.3.1996 for written 

statement and further.crders. 
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19o4.96 	 None is present for the 

respondents. Leave not of Mr,R.Dutta 

learned counsel for the applicant. 

Hearing adjourned to 15-5-96. In the 

meantime respondents may submit written 

atatnent with copy to the applicant. 

4r 
Mtber 

in 

Learned counsel Mr.R.Utt* for the 

•ppW*nt • Learned counsel Mr.1.K.31hirms 

for tho rasponiata. 
VJtjttEo sthten*cmt hs r4t eubtaittd, 

flt.Shaa ee*a for tiOe to We uritten 
etetcaent. 

1t forr hoarin on 1*6.6. In the 
raoant4rne repoent may *uWtA twitten istatopo  
meit, with copy to the pUcant. 

Mber 

1* 
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a. 

nkm 
S .  

7'8-96 

Mr R. Dutta for the applicant. Mr B. 

K. Sharma for the respondents. 

--Written statement has not been submitted. 

List for hearing on 7.8.96. 

Liberty to the respondents to submit 

written statement with copy to the counsel 
for the applicant. 

Memk ber 

Learned counsel Mr.R.Dutta for the 
applicant. Mr.S.Sarrna for Mr.B.K.Sharina, 
Railwaycounsel. This case has been listed 
for hearing pending submission of written 
statement. Mr .S.. arma  infornsthat written 
statement are ina stage of readiness for 
submission and he seeks adjournment for 
submission of written statement. 

List for hearing on 26"s8-96. 
• 	The respondents are directed to submit 
the written statement before the date with 
copy to the counsel of applicant. 

Learnd counsel Mr R. Dutta for 

the applicant. 

Mr B.K. Sharma, learned counsel • for the 
respondents has submitted leave of absence. 

Written statement has not been submitted. 

List for hearing on 16.9.96. 

Meber 

im 

"t ellq 

26.8.96 

oy 
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O.A.No.234/95 

16.9.96 	 Learned counsel Mr R. Dutta for 

the applicant. 

Mr S. Sarma for Mr B.K. Sharma, 

learned counsel for the respondents, informs 

that written statement is ready and will 

be submitted in about one week time. H 

therefore prays for short adjournment. 

Hearing adjourned to 3.10.96. In 

the meantime the respondents may submit 

written statement 'with copy to the counsel 

of the applicant. 

trd 	 ' 	Methber 

3.10.96. 	 iLearned counsel Mr R. Dutta for the 

	

J. 
4.4 . , 	 ,.... 	 .' 

• . . 	... 	. j 	,.applicant. 'None for the respondents. 

• 	• 	'. 	- 	• 	 Mr ,  Dutta is ready for submission. Mr S. 
• 	 :. '- . 	 Sarma fôr Mr B.K. Sharma, however, prays that the 

-, • 	 4.. 	- 	respondêrit 2  may be given last opportunity to file. 
t.••. i.-;. i 	- 	wrth'ènXstatement on 7.10.96 and adjourn the hearing. 

	

i . ... 	C Ho'evei •-siiice Mr Dutta has come ready for his 
4. 	 .: Lubthisions and hearing, he is allowed to make his 

	

- - 	:t'. Li 	.4. 	•-submissions in part. The hearing is adjourned to 
• 	 .. 	.9.1096..:In the meantime the respondents shall submit 

; j 	 - •, r •1 	 written statement with copy to the counsel of the 

opposite party on 7.10.96 positively. 

Hearing adjourned to 9.10.96 as part heard. 

Member 
trd 

3)1 



1T 	 O.A. No.2317 of 1995 	 4 

9.10.96 	Learned counsel Mr. R. Dutta for the 

applicant. None for the respondents. However, a 

common written statement for the applicants in 

O.A. 161/95, 175/95, 209/95 to 212/95 and O.A. 

224/95 to 240/95 has been subthtted by the 

respondents. A copy of which has been served on 

learned counsel Mr. R. Dutta. Mr. R.Dutta seeks 

time to file rejoinder. Allowed. 

Mr. R.Dutta is directed to serve copy of 

the rejoinder on the respondents before the, 

date of hearing. 

• 	 List for hearing on 20.11.1996 as part 

heard. 

Mek 

19-11-96 	Learned counsel Hr.R.Dutta for the 

applicant, Mr.M.K, Choudhry for Mr.B.K, 

Sharma, learned Railway Counsel. 

List for hearino on 16-12-96 as 

part heard. 	 - 

Member 

nkm, 

18.12.96 
	 None present. List for hearing on 

13.1.1997. 

Me er 

nkm 



O.A.No.234/95 	 r 

15.1.97 Learned 	counsel 	Mr 	R. 	Dutta 	for 	the 

applicants. Leave note of Mr B.K. Sharma, learned 

counsel for the respondents. 

List for hearing on 24.1.97. 

Member 

nkm 

• 	 29.1.97 Mr R.Dutta,jearned couns1tor the 
applIcants and Mr DK.harraa,1earned Riy. 

counsel for the respondentj present. 

Counsel of both sides have completed 
their 	ujor. Uearng cono luded. 
7U&gnent rescrved. 

11ernber 
ft 

•..- 

- 

12.2.97 O.A. dismissed vide cbn order in 

O.A. 175 of 1995. 

Copy of the order be placed in the 

/pz •:3- 	 O.A. 

- ;;- 7- 
Member 

/i 

No- 	 Pg 

I 
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12.2.97 	Mr R.Dutta for the applicant. Mr Ba 

K.Sharma for the respondents. 

.judient and order pronounced by 

common order in respect of the 23 On-

ginal Applications. All Criginal Appli-

cations except O.A.NO8.161/95. 235/95 & 

238/95 are dismissed in terms of the 

order. 

O.A.238/95. Jadu Gopal Chakraborty 

is disposed of in terms of para 8 of 

the common order. 
O.A.161/95. Dulal Kant! Deb and O.A. 

235/95, Ajit Kumar chakrabOrtY, are 

disposed of in terms of para 9 of the 

contmon order. No order as to costs. 

Place COPY of the common order in 

all the 23 O.As. 

Me'mIDer 

10 
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CENTRAL ADMINISTRATIVE TRIBUNAL. (JW1ATI BENC}i. 

Date of order : This the 12th Day of FebruaVy, 1997 . 

Shri G.L.Sanglyine, Administrative Member. 

Original Application No.161 of 1995. 

iri Dulal Kanti Deb . . . Applicant 
-'Is- 

Union of India. & Ors. . . Respondents 

O.A. NO. 175 of 1995. 
0 

Shri Chitta Ranjan Paul . 	. 	. Aiplicant 

Vs L 

Union of India & Ors. . 	. 	. ResponIit-s 

O.A.NO. 209 of 1995 

Shri Manindra.Lal Deb . . 	Applicant 
-Vs- 

Union of India & Ors. . . . Respondents 
O.A. NO. 210 of 1995 

ri Ranji.t Kumar Dey . 	. . Applicant 
-Va- 

Union of India & Ors. . 	. 	. Respondents 
O.A. No. 211 of 1995 

Shri. Krishna Pada Paul . 	. 	. Applicant 

-'Is- 

Union of India & Ors. . 	. . Respondents 

O.A. NO. 212 of 1995 

Snt Kali Ran! Sarkar & Ors. 
Legal heirs of late Jibon Krishna Sarkar . 	. .App].icants 

-Va- 

Union of India & Ors. . . . Respondents 
O.A. NO. 224 of 1995 

Shri Manual Roy . . . Applicant 
 -ifs - 

Union of India & 0rs. . . . Respondents 

O.A. NO. 225 of 1995 

Shri Priyotosh Naha . . . Applicant 
- Vs - 

Union of India & Ors. . . . Respondents 

0  contd.....2 
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No. 226 of 1995 
•..)Pijcant 

Shri Ka1acland Saha 
• 	 VS• 

Union of India. & Ors 

O.A. No. 227 of 1995 	 •. 

. 	
. Applicant 

Shri Arun Kant! Das 

-Vs- 

Union of India & Ors. . . . 
Respondents. 

O.A. No.228 of 1995 
L 

I 

Shri parirnal ChandraDeY .. . 	
. Applicant 

ft 
. 	. 	

. ResxDfldefltS 
Union of India & Ors. 

O.A. NO. 229 of 1995 

Applicant 
Shri Makhanlai. BakShi . 	. 	

. 

-Vs- 
. . . 

Respondents. 
Union of India & Ors. 

• 	 O.A. Nc. 230 of 1995 

Shri Mukunda Ch.. Chanda . . . 
Applicant 

vs 
. . . 

Respondents 
Union of India & Ors. 

O.A. No. 231 of 1995 

Shri KartiCk chandra Dey . . . 
Applicant 

• 	 -Vs- 

. . . 
Respondents. 

Union of India & Ors. 

O.A. NO. 232 of 1995 

Shri Gpesh Chandra Darn . . . 
Applicant 

-Vs- 

Union of India & Ors. . . . 
Respondents. 

O.A. NO. 233 of 1995 

Shri Harendra Iimar Dey . 	
. .Applicaflt 

-Vs- - 

. . . 
Respondents. 

union of India & Ors. 

O.A. NO. 234 of 1995 

Shri Dilip Kurnar Mazurnder • . . 
Applicant 

-Vs 
.• .• . 

Respondents 
.. 	. Union of India- & Ors. 	- .•. 

O.A. No. 235 of 1995 

Shri Ajit Kr. Chakraborty :. . Applicant 

VS 

Union of India & Ors. Respondeflts 
. 	

. 	• . 

#__ 	•. 	.• 
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O.A. NO. 236 of 1995- 

Shri Ramendra (umar Basa)( . 
.. Applicant 

Vs - 

union of India & Ore. . . . 
Respondents 

O.A. No. 237 of 1995 
. . . 

Applicant 
Shri Rai Mohan Roy 

-ye- 
. . 

Respondents 
Union of India & Ore. . 

OA. NO. 238 of 1995 

Shri Jadhu Gpal ChakrabOrtY . . . AppliCant 

- Vs - 
. . . 

Respondents 
Union of India & ore. 

O.A. NO. 239 of 1995 

shri Rebati Mohan ChoudhurY . . . 
AppliCant 

- Vs - 

Union of India & Ors. . . . 
Respondents. 

O.A. NO. 240 of 1995 

Shri Fanindra Kumar saidya . . . 
Applicant 

- Vs - 

Union of India & Ore. . . . 
Respondents. 

ri R.t1tta, Advocate for all the applicants. 

shri B.K1Sharlfla. Railway Advocate for 
all the respondents. 

G.L . SANGLYINE, ADMINISTRATIVE MEMNE 

The applications submitted by the 23 appliCants 

under Section 19 of the Administrative 
Tribunals Act 

1985 are disposed of by this common order for convenience. 

The respondents Railways have also submitted a commOn 

written statement in respect of 
all these applications. 

2. 	The applicants were either holding the post of 

Fireman 'A or Diesel Assistant Driver.CTkeyMer subse-

quently promoted to their next promotional post of Shunter. 

contd... .4 
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e of ready reference and easier pprec1tion 
,1 

of facts the date 	of promotion of each one of .them to 

:shunter-u 	 are given below as.gatherd from the 
respective applications under.  consideration.:- '. 
Sl.No. Name of the applicant Date of promotion . 

I 
10 Sri DK. Deb . 1.1.1986 

C,R.Paul 1.3.1985 

M.L.Deb 14.2.1985. 

4• 	" . 	 .RK.Dey 	, 11.2 .1984 

" 	 KaPuPaul 	. 6912.1985; 

J.K.Sarkar 	 .' 7.6.1984 

0 	K.L.Roy 19.2.1985' 

" 

	 P. Naha 1.3.1985 

u 	K. Saha 14.2.1985 

A.K.Das 14.12.198.5 

P.C.Dey 1.6.19841.  

M.L.Bakshi 14.2.1985 

13," 	M.C.Chanda 13.6.1984 

14."K.C.Dey 22 .1.1985 

is." 	G.C.DaIn 1.3.1985 

160" 	H.K.Dey 14.2.1985 

.179" 	D.K.Mazumder !1.3.1985 

A.K.Chakraborty 30.1.1986 

R.K.Basak, 1.3.1985; 

R.M.ROy 14.10.1985 

J.G.Chakraborty 8.12.1985 

R.M.Choudhury 31.5.1984 

F.K.Baidya 	.. 25.1.1989 

3. 	The categories of employees known as Fireman 'A and 	

III 
bjesei Assistant Dtiver are called running staff In the 

Railways. The applicants belonged to these categories as the 

case may be. Restructuring of all running staff categories 

were affected with effect from 1.1.1984 on .proorzna fixation 

and the monetary benefits consequent thereto were given with 

effect from 1.1.1985 but the categories of Fireman 'A 1  and 

Diesel Assistant I Driver were not restructured These categories 

werehowever. given the benefit of Special Pay.at the rate.. 

• 	contd...5 

--- 
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of 1s.15/- per month. This Special Pay was admissible to 30% 

of the posts in each category. This Special Pay was given in 

order of seniority in each category of post. The Special Pay 

was given with effect from 1.7.1985. This Special Pay was p  

however, abolished with effect from 1.1.1986 as a result of 

4th Central Pay Commission but the same was allowed to be 

taken into account in the fixation'O± pay of Fireman 'A' and 

Diesel Assistant Driver. The grievance of the applicant is 

that many employees junior to the applicants as Fireman 'A' 

or Diesel Assistant Driver were drawing higher pay than the 

applicants because of fixation of pay due to merger of the 

Special Pay which was taken into consideration while fixing 

the pay of the juniors. They had made representation before 

the competent authorities of the respondents but their repre-

sentations were rejected cn the following grounds z 

"If in the lower grades the junior employee 
drawn higher rate of pay than the senior 
employee due to advance increment or 
accelerated promotion etc., the stepping 
up of pay of senior employee will not 
be applicable.TM 

They made further representations but no reply was given by 

the respondents. Hence this application. 

4. 	The respondents have defended their case stating that 

the pay of Shunter/Xxf.m 'a' promoted prior to 1.1.1986 

were fixed at lower stages whereas the pay of those enjoying 

the Special Pay was fixed at higher stages on promotion as 

Shunter in the revised grade. Some of the applicants Qtthr 

promotion to the post of Shunterj#xR1cgz '' before 1.7.1985, 

that is, the date of effect of Special Pay, and they did not 

enjoy the benefit of Special Pay as Fireman 'A' or Diesel 

Assistant Driver. As a result,there cannot be any question 

of stepping up of their pay while fixing their pay with effect 

contd... 6. 



- from 1 ..1986c0nseqUeflt to th4th Central Pay CommIssiOn. 

• 	 They further state thattWo ap.icants,namelY. 'i1 Kanti.  

Deb and ri AJIt Kr. chakrabortY who were promoted after 

101.1986 the benefit of fixation of their pay after taking 

ihto áonsideratiCfl of special pay of Rs.15/-per month drawn 

by them had already been granted. Learned 'counsel Mr R. 

IXttta appearing for the applicants submitted that the stand 

of the respondents in rejecting the prayer of the applicants 

to step up their pay is not sustainable as it is, not in 

accordance with FR 22 C and the Notification No.PC-IV/86/ 

RSRP/1 dated 1909.1986 issued by the Ministry of Transport, 

partment of Railways(RailWay Board). Mr Ditta relies on 

Note 7 of Rule 7 thereunder and submitted that all conditions 

laid down under this Note were fulfilled by the applicants 

and as such their prayer is justified. Mr B.K.Sharma,learfled 

counsel for the respondents, on the other hand opposes the 

contention of Mr Ditta. 

	

5. 	The respondents have stated in the written statement 

that all the applicants except Jadhu Gpa1 Chakraborty 

(O.A.No.238/95)0 I)ilal Kanti Deb (O.A161/95) and Sri Ajit 

Kr. Chakraborty (O.A.235/95) were promoted as Shunter/W 

before 1.7.1985. Since this is the material date It 

has to be mentioned here that the dates of promotion to 

Shunter as given by the applicants'K.'PePatll as 6.12.85. 

A.K.DaS as 14.12.1985 1, RM.ROy as 14.10.85 and J.GChakrabOrty,  

as 8.12.85 are not same with the dates -given by the 

respondönts in a sheet at Annexure V to the written state-

•ment. These above mentioned cases are specifically mentioned 

because It will be relevant whether they weredrawing 

Special Pay as Diesel Assistant Driver from 1.7 01985 to 

contd. . . 7 
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the alleged aate of their promotion to Shunter. In the 

case of all othek applicants except the four mentioned 
and 

aboveLA.ChakrabOrtY. D.K.Deb and F.K.Baidya their dates 

of promotion to Shunter were before 1.7.1985. All these 

applicants were not therefore enjo'irjg special pay of 

Rs.15/'. per month as Diesel Assistant Driver/Pitmafl :A'. 
he states that 	 / 

Even in the case o' K.P.Paul thoughhe was Diesel Assistant 

Driver on 1.7.1985 he has not stated in his application 

that he was drawing Special Pay after 1.7.1988. Similar 

is the case of Shri J.G.ChakrabOrty. Sri A.K.Das and R.M. 

Roy also have not stated that they were drawing special 

pay from 1.7.85 to the dates of their promotion. In the 

case of F.K.Baidya, the question of drawing special pay 
according to him 1  

of Rs.I5/- per month does not arise asLdue to disciplinary 

proceeding he was removed from service in 1981 and was 

reinstated on 23 .2.1989 andginproIflOtiOfl as Shunter on 

25 .1.1989. He has not stated in this application that he 

iwas paid arrear of Special Pay after reinstatement. Also 

if the date of 26.3.1985 was the date of his promotion to 

Shunter as stated by the respondents in Annexure-V the 

question of drawing Special PaybthimaS Diesel Assistant 

Driver after 1.7 .1985 does not arise. 

6. 	NOte 7 aforesaid reads as follows: 

Note7: In case, where a senior Railway 
iërvant promoted to a higher post 
before the 1st day of January,1986 
drawn less pay in the revised scale 
than his juiior who is promoted to the 
higher post on or after the 1st day 
of January, 1986, the pay of the Senior 
Railway servant should be stepped up 
to an amount equal to the pay as fixed 

- for his junior in that higher post. The 
stepping up should be done with effect 
from the date of promoti6n of the 
junior Railway servant subject to 
fulfilment of the following conditions, 
namely, 

contd. . .8 

S 
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both the junior and the senior Railway 
servants should be long to he same 
cadre and the posts in which they have 
been promoted should be identical in 
the same cadre, 
the pre-revised and revised scales*of 
pay of the lower and highe,r posts rin 
which they are entitled to draw pay 
should be identical: and I 

the anomaly should be directly as a 
result of the application lof the 
provisions of Rule 2018B(FR22C) of 
Indian Railway Establishment Code 
Volume II or any other Rule cr order 
regulating pay fixation on such promotion 
in the revised scale, If even in the 
lower post, the junior officer was 
drawing more pay in the pre-revised 
scale than the senior by virtue of any 
advance increments granted to him, 
provisions of this Note need not be. 
invoked to step up the pay of the 
senior officer. 0  

- 

Mr Dutta submits that all the cond4tins. mentioned above 

are fulfilled in his case and further that the last sentence 

'if even .......... officer"does not apply to the present case 

of the applicants. Before proceeding further it is essential 

to reproduce here Rule 2018(B) of Indian Railway Establishment 

Code Volume II : 

02018-B (P.R. 22C)-Notwithstanding anything 
contained in these rules, where a railway 
servant holding a post in a substantive, 
temporary or officiating capcity is 
promoted or appointed in a substantive, 
ternporary.or officiating capacity to 
another post carrying duties;  and respon-
sibilities or greater importance than 
those attaching to the post held by him. 
his initial pay in the time-scale of the 
higher post shall be fixed a't the stage 
next above the pay notionaliJy arrived at 
by increasing his pay in respect of the 
lower post by one increment at the stage 
at which such pay has accrued." 

The subject matter in these applications is fixation of pay 

of the eppi4catsintherade . amnter4,. In view of the 

fact that their juniors in the grade of Diesel Asistant Driver./ 

Fireman. 'A' were drawing higher pay than them on their ( junior) 

promotion to the post of Shunter. 	 . 

a 

__..... 
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7. 	As indicated above Mr Ditta has relied on Note 7 

of the Notification dated 19.9.1986 submitted by the 

respondents with their written statement in his iubmission 

though it is seen that this Notification does not find 

mentioned in any of the original Applications under consi-

deration. The employees junior to the applicants in the 

grade of Diesel Assistant Driver/Fireman 'A who drew more 

pay than the applicants on promotion as Shunter are the 

following according to Annexure-V to the written statement. 

Sl.No. 	Name 	 Date of promotiOn to Shunter 

Sri Cantosh Rn.Sarkar 	16.1 .86 

cpal Ch. Dey 	 9.1.86 

" Motilal Ma3umder 	9.1.86 

of N.D.ChakrabOrtY 	 8.10.88 

Therefore all these juniors were promoted after 1.1.1986. 

The special Pay of Rs.15/- per month which they were drawing 

between 1.1.1985 and 31.12.1985 was abolished with effect 

from 1.1.1986 but this Special Pay *as taken into considera-

tion for the purpose of fixation of their pay in the revised 

scale of pay of Diesel Assistant Driver as a result of the 

4th Pay Commission. Consequently on their promotion as 

shunter.after 1.1.1986 they carried with them this benefit 

and their pay in the scale of Shunter was accordingly 

fixed. According to para 5 and 5 of the written statement 

of the respondents and Annexure-V thereto all the applicants 

except Jadu Gz)pal Chakraborty (O.A.238/95). 1:Xilal Kanti 

Deb (O.A.161/95) and Ajit Kr. Chakraborty(OaA.235/95) 

were promoted as Shunter before 1.7.1985 and they did not 

draw their special pay of s.15/-per month which caine into 

effect from 1.7.1985 in the scale of pay of Diesel Assistant 

triver/Firemen 'A'. No rejoinder has been submitted by any 

contd ... 10 
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of the appLtcnts to these staterients made by the respondents 

and they have note been sought to be controverted • It may also 

be mentioned here that although one common written statement 

has been submitted by the respondents in respect of the 23 

applicants, the learned counsel for the applicants has chosen 

to proceed for hearing on the basis of this common written 

statement in respect of all the applications. Therefore, these 

statements of the respondents are taken to be correct. It is 

the contention of the respondents tht stepping up of pay is 

permissible only.when two personS are in the same grade, same 

pay scale and the anomaly arises in the same pay scale. It 

is seen from the facts Stated above that the case of the 20 

applicants who were promoted to Shunter before 1.7.1985 is 

not the same with that of the juniors. It is evident that 

the senior employees, namely the applicants, had not drawn 

the same pay as the juniors in the scale of payof Diesel 

Assistant Driver/Fireman 'Al as the applicants were promoted 

before 1.7 .1985 to Shunter and did not draw the, Special Pay 

of f.15/-per month. These 20 apçlicants were not also in the 

same cadre of Diesel Assistant triver/Fireman 'A' as the 

juniors as on and after 1.7.1985:. In view of. these facts there 

cannot be any anomaly in fixation of their pay in the scale 

of pay In -Ue-s ale rf  pam of Shunter with reference to the 

pay of the juniors who were promoted after 1.1.1986 to 

unter and who stand in a different footing. In the light 

of the above the 20 applicants cannot succeed in their 

respective applications now under consideration. 

8. 	In the case of Jadu pal .Chakraborty (0.A.238/95) 

the respondents have stated in the written statement that he 

drew the Special Pay of .15/-per month with effect from 

1.101985 to30.12.1985 as he was promoted to thia post. of 

unter.on31.i2.i985..Itappeara that he was not allowed 
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higher £ixaton of pay because he was promoted to Shunter on 

31 .12 .1985 Note7 aforesaid permits stepping up of pay of 

a senior employee.promoted before 1.1.1986 with reference to 

the pay of a junior promoted on or after 1.1.1986 in the 

higher post subject to fulfilment of the conditions laid 

down thereunder. In view of this fact and the fact'that 

Shri Chakraborty was drawing Special Pay of Rs.15/-per month 

till 3042.1985, that is one day before his promotion, I 

consider that it will be fair to direct the respondents to 

re-consider his case with reference to the facts of his 

case and the Notification No.PC-IV/86/RSRP/1 dated 19.9.1986. 

They are therefore accordingly directed and they should do 

so on merit. They shall issue a final order within 3 months 

from the date of receipt of this order by respondent N0.3, 

the Chief Personnel Officer, N.F.Railway, Maligaon, Gu;qahatj. 

The application is disposed of accordingly. 

In the case of Lkilal Kant.t Deb (O.A.161/95) and 

Ajit Kr.Chakraborty (o.A.235/95) the respondents have submitted 

that these 2 applicants were promoted after 1.1.1986 and 

their pay in the revised scale had since been ref ixed by 

taking into account Special Pay of Rs.15/-. Mr Dutta submits 

* 	that the applicants had not actually received benefit of 

the refixation. The respondents are therefore directed to 

pay these 2 applicants their dues as a result of refixaticri 

of their pay within 3 months from the date of receipt of 

copy of this order by respondent No.3 if they had not already 

been paid. The O.A.Nos.161/95 & 235/95 are disposed of 

accordingly. 

The Original Applications of other applicants exclu- 

ding O.A.Nos.161/95. 235/95 and 238/95 are dismissed. No 

order as to costs. 
• 

Sd/—MEMBER (AD1N) 
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GuN.THE CENrRL ADMINISTRATIVE TRIBUNAL 

GUWAI-4T1 BEH : GUWAHATI 

4!. 

N. JA 

I. 

(An Application U/S 19 of the A.T.Act) 

Original Applicatthon No. 	of 1995. 

Shri ID. K. Mazurnder. 	 : Applicant. 

- Versus - 

Union of India & others. 	: Respondents. 

I N D E X 

Sj.No Particulars. 	 AnnexureNo. - Pe 
- 	 -. 	 -- 

1. Application 

2, Railway Board's letter No. 
PC/III/84/tJPG/19 dt.2.6.85. A/i. 

3. Chart showing the date of 
promotion,pay etc. of the 
Applicant and his juniors. A/2. 

4, Railway Board's letter No. 
60/PP1/ at. 19.03,66. A/3, 

5. Applicant's representation 
dated 09.05.93, 

 Senior Divisional Personnel 
Offjcer's,D.o, letter No. 
E/L/l/LM(Restr.) dt.8,11,93, A/S. 

 Djvjsjna1 Railway Manaer(p)'s 
letter No.E/41/1/LM(Rstr.)  

8. Applicant's representation 
dated 22.07.94 to the Chief 
Operating Manager, N.F. 
Railway Maligaon,Guwaj —11.  

9 to 13. 

34, 

 

 

 

 

19 to 20. 
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IN THE CEFRAL .ADMINISTRIVE TRIBUNAL 

GUWAFi AT I BENCH : GUWAH AT I 

(An application Under Section 19 of the Administ-

ration Tribunal ?t 1985) 

Original Application No. 	 of 1995. 

Shri Dilip Kumar MQ Mazumder, Son of 

Late B.C. Mazumder, resident of Qrs,No, 

255/H, Loco Colony, Lumdiri, P.O. 

Lumding, District - Nowg&n,Assam, 

Pin - 782447. 	 .... Applicant. 

- Versus - 

1. 	Union of India represented by the 

General Maner, N.F. Railway, 

Maligan, Guwahatl - 781011. 

2 • 	Chief Oper ating Manager, N .F. Railway, 

Maligaon, Guwahati - 781011. 

3. 	Chief Personnel Officer, N.F. Railway, 

Maljgaon, Guwahati - 781011. 

4, 	Divisional Railway Manager, N.F. Aailway, 

Lumding - 782447, Assam, 

5 1 	Senior Divisional Personnel Officer, 

N.F. Railway, Lumdirg - 782447,Assam. 

Respondent. 

1. Subject matter of the Application, Stepping up 

of pay of the applicant. 

Cont .. P/2. 
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2. 	Jurisdiction of. the Tribunal 

The applicant declares that the sub-

ject,matter iswithin the jurisdiction of the Hon'ble 

Tribunal. 

Limitation :- 

The applicant, submits that applica-. 

tion is within the period of limitation. 

I 	 0 

Facts of the Case :- 

4.1. 	 That, the applicant is a Citizen of 

India is entitled the rights and previledges available 

to citizen of India. 

4.2. 	 That, the applicant was appointed 

on23.10.64 as Engine Cleaner in the Mechanical Depatt-

ment of N.F. Railway and was posted at Lumding Loco 

Shed, That, he was promoted to the post of Diesel AsSis-

tant Driver(jri short DAD) on 7.10.83 in SceRs. 290-

360/-. On 1.3.85 the applicant was promoted.as  Shunter 

in Scale. Rs.290-400/-. On 2.2.89 the applicant was pro-. 

moted to Goods Driver in Scale Rs. 1350-2200/-. 

4,3, 	 That, the Railway Board, vide letter 

No. Pc/III/84/UPG/19 dtd. 2ç.6.85 issued Orders for 

Cadre review and restructuring of Group 'C 1  and Group 

'D' Staff, In respect of Fireman 'A and DAD and special 

pay @ Rs. 15/- per month to the extant of 304 of the 

Cont ... P/3. 
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the post in each category was sanctioned with effect 

from 1.7.85. After, introduction of the revised Scale 

of pay with effect from 1.1.86 the element of special 

pay was to be takeninto account in the fixation of 

pay of Fireman and DAD. The above benefit of fixation 

t and the payment of arrears, were made to the con- 

cerned staff vide Bill No. 450-R/No.1166 dt.14,6,93, 

A copy of the Railway Boards 

letter No Pc/III/84/JPG/19 

dtd. 26.6.85(relevant  portion) 

is annexed herewith as 

ANNEXURE - 2/1. 

4,4. 	 That, ShriN.B. Chakraborty,, Shri 

Moti Mazurnder, Shri Gopal Dey-lI, Shri Santosh Sarkar, 

Shri J. Uddin, Shri P.K. Goswarni, Shri B.D. Roy, Shrj 

K.0 • Roy who are junior to the applicant as DAD. 

4.50 	 That, Shri J. tlddin, Shri B.D. Roy, 

Shrj P.1<. Goswarnj and Shri 1<.C. Roy who are junior to 

the applicant at the DAD and were dtawthg pay of Rs.302/-

in 1993 when the applicant pay as DAD was also Rs. 302/-. 

But due to mar ger of Spec ia3. pay of the above juniors 

were fixed at a higher stae after they were given the 

benefit of special pay and its marger. 

A comperative Chart showing 

the pay etc. of the applicant 

and his juniors is annexed 

herewith as ANNECURE - 

Cont .... P/4. 



: 	4 	: 

4.6. 	 That, in the year 1966, Railway 

Board, under letter No.'PC/60/PP-1 dtd. 19.03.66, con-

municated sanction of the Presideht that B when a Rail-

way servant promoted or appointed to a higher post on 

or.after 1.4.61 draw a lower rate of pay in that post 

• than another Railway servant junior to him in the lower 

• grade and promoted or appointed subsequently to anoth& 

identical post, the pay of the senior employee in the 

• 	higher post should be stapped up to a figure equal to 

the pay as fixed for the junior employee in that higher 

post from the date of promotion or appointment of the 

junior employee. 

An extract letter as published 

• 	 in the Railway Establishment 

Manual Law and Practive by 

• . Shrj M.L. Jand, Assistant Pro.. 

fessor, Railway Staff College, 

Baroda, is annexed herewith as 

ANNEXURE 

4.7. 	 That, as the pay of the juniors of the 

applicant were higher than that of the. applicant, the 

applicant represented to the Divisional Railway Maner 

on 9.5.93 for stepping. up of. his pay to the Ste 

where his junior's pay have been fixed on being pron 

otedasSi iunter and Driver, 

A copy of the said represen- 
r 

tation is annexed herewith 

aSANEXURE?V4 

Cont •.. P/5. 



8 : 

I'M 

VERIFICATION : 

I, Shri Dilip Kumar Mazurader, Son of 

Late B.C. Hazumder, aed about 49 years, residing 

in Qrs.No. 258/H, Loco Colony, Luinding, P.O. 

Lumdirg, District - Nowgn, Assarn, Pin - 782447 

do hereby verify the contents of para 4. 6, 7 & 9 

are true to my knowledge and belief and the rests 

are my submission before the Ho&ble Tribunal and 

I have nor SupresSed any material 

4/.), /7t7iid 
Signature of the Applicant. 

Dated 	: 

Place 	: Lumding. 

If 



Sujoct, Cad.ro' Rw1oi WIC141 ,03 ,tiouct,u.n 

NoPCIII/84/UPG/1, dated 26-1985. 

:1 Rostrueturing ofcortain Group' 	& 'D 
ce4ios have beoxi under conjdorat1on' in coxisultatln 
w1th the Staff in tho Conimittoe of the Departmental 
Cour1 of the JtM(Railays) for sometime 0  The 
Niristy of Raiiiràys have dociod with the approval 
of the posidontto.rostructu certain categories 
of GrOUp'G &$Dt aa dotai1odiri the .Annoxuro 

• 	enc1oed. .. . 	 .j. 

 

20  Whiio. implementing the so orders 	- 
• 	cific instructions given In the footnotc undr M different cto'gor los should be •tr ictly and 

CaX1QfL3.1y adhere 'to 0  

I 3 1  Fort thepurpo0 of restructuring the 
cao 4x strength s on LmL.1934 will be talco•n into 
account and wil1 include Rest Giver and Leave 
Rocrvo posts. 

4.1 The staff oioctod and potod against 
the additional higher grade posts 4s a result of 
restructuring will have their pay fixd under Rule 
2Q18-('B22C)-.RII 	,1m1.1984 on proforma basis 
with current parm3nts W.0 Q f Q 1-L.195 0  The benefit of 

• fLatioxl will be applicable to the 1chaln/rosultaflt 
wh. oh; Iso 'from restructuring 0  

42 The t)O st s of Shunting & ivor s sc ale 
t 4 330..560/- will io filled from Sh ntors gr ado 
r9o.,.4od/ on the basis or sonic tycumsuitabI1ity. 
Th p9stS of Driver Grade 'C't sca10 Rs33O.5GO will 
hoovir be filled asper oxtaht'ordor for promotion 
of ;S1unor s to DrIver Gr ado 'C 	'ixat ion of pay of 
Sh4ntors grade 	 apointdd as Shunting 
Drivel' Grade 1t.33O560/-. vill be vtgulatod undor 
20343A. R-II (F1L22C) , 61unting )rivÔrs grade R033O56O/.. 
'ap1ointd as Driver 'C scale 0 33d-.56O will have their 
pay'ft.xs3d under Rub Øl?(a)(i1).RIX(ER 22 (a)(Ii)), 

4.3 The, benefit of retrospective fixation 
from L.l.1984 ancurrent payzont from 11935 will 

• not be applic able to such, of those employees Who are 
prdnótod aainst, vacarioe oxisl4ng' on the date of 
rotructuring, ,Py wUJ. be  grante. borifits only frau 

• Wt dat of rem tior as per normal rules 0  

Contd,/- 

H 

0 
) 

.7 

UaIian 

•.< --" 



/ 

I 	
• 

'I . 

9L 	 iit 	 C 	 W;. 

• 	4 	 fliIy 	. 

• 	 t• 	 • 

• 	 •ãt 	:t 	 b 	 c 	• 

i z~: 	 1uv 	?C 	•j. 	Lcg 

	

j 0 tjOLt11  Vct t 	LCti 	)1CtL(t 
IiXC WtkI. 	 1 Cazia tO 
- 	•L 	•. 	i.. 	 , ,,. 	 • 	 I'ti 4 	 - - - 

• 4Mb tZtb 	 tL4 	 L#S 	 AJ 

• 	óiirj oi 	"irLc xoci 	tbcu ?r1dtflL 1C 

	

/ • 	 i$s ii1c 	tJa 	Ar thL& 
• 	4tic 	&jC 	 t OX13t0 

• 	
•- 

2 ic 	 E3 
zly 

4 	
o1O! 	an ILL1 

• 	 413. 	 o E cycgu c'e-s o tUI 

/gAtzVi ti& of t 	!ra 1 bi t 
'c 	( raxiiu ti 	r'L c1 thi 	d 1. 11i 

.wLuction c aca4 will 

	

•Y 	ci6w ic Lo 	zci r1jection (U tt pt 	pwi 
• 	a •ICt.') 

 
tna ncok.1 alzi •qtti 

	

• • 
	UtR 	U •!fl)7 1 	1}. b LfAvzj itqA1,r c 

	

• 	vi 	r1Ur •:;( 	 Q 

ti 	G1 	.cO I  L:!Lz:?I ••)•• 

1 	•f 	 •I 	• 	 • 

	

• 	 1 	 i' 	 t$ iwc 
ij53 	ont 	 tL 

Mod
c.i!i 	ct:th; 

	

'Li h n 	I .L tt 

rA 

1 	 : 	 • 	 I 	• 

'ii 	I 	 LYI& 

	

.4 	
iGit c' tait 

	

F 	• 	 • 

I (t) bIuc 	 4•• 

	

• Oz
I 	

•• 

Fc to 
: 4•i 	u:cicf 	itit 

• 	 nIIU 	s JttC 

	

itt 	 LttL$ 
• 	

•  -CPU tri 	 ccd 
• 	

• I 	
rc nu1z 

	

•1 	r I  .t41 py ;v Ctiti tOL ' II 	IX&Lt ci 

	

• • 

	 p 	tfl 

 

	

to cic2,::ttc 	 iØ 

• 	

• 	4 	
'ttii: 	 to 

	

p ' 	 t1CL1 O1 	 til4L 	tz 	tc i'l it1O J'  
t1Ug U wUttt 	 t 	htgi 	(4Cil 

xt1g 	 o 

	

• 	
;• 	 I 	 • 

I 	• 	
• 

• 	

- 	
I 	 • 	• 	 • 	

II 	
I; 	 • 	 • 

I 	•_ 



1 

I. 

VT . 	 : 2.1tc 
in t: cc;t4 4 

Iø 44C.I:tC 	 2O u:1 	 t$a 

.nJ ;,31"14UcA 

%4U 	t*LU ti 	 , 	y.L 	4'P:c 
tt1 	Qt 	c1tl. 

I 	i.L 	.fF . 
10 t'iG 	jV øt' .it'U 't 

$OtZ1;4MJ 	 t$ 

1$$ 	1'itt3t7, 

taw 0r 	 tu 
in L1U. 1W1C 	 (vLin ijjt 

v, '' 	V! 

thc ct4' 	JJU-'. 

thcMI:1 ic 	j 	 c 

t 	cxi 	wili  
$4 	cthøL 	 IUJJ rs 

o. i 	4c4 	 .v tj 

ctt  
iX.1ç4 c4 1t tU 	o:;t 	u1'L 

(j 

r 	 vci 

'u&i 3b! jt 
t1ti4tC3 t4 	.4 ::i 	U1.(t 	1 4: 	CS 

b 	1 ziie 	t 

Lt4GCt 	
tit 	4(itL 	•. ti 	1 

va 

4JrU ' 	

Lt( 	ç 

L/ 

X. LoC? 
;ct 	ztr3 

*,D t%1r4  i rn 
1b0V0 to 

ro: 	jvt4 
ti 

 

to 
IJ 	I 

crr* £c 
•i•iI. 4z:!i 	! 	 t 	S 

A 

*11 

 

 

fl 	n. I . 
IJaLn. .UtL1UI.Jl, 

p 



	

• 	
, // 

ij 'i'  

•/ 	.• 	
L 

• 	I 	 F 
131 

ell  posts 

1' 	(ruti. øpij 	 !2; 

r' 	 Ito to 

	

• 	: 	

1 	:1 	il 

*,tcra 	 I 	;:mtoz is to t.c 

H 	 , •i4•,:j)4 	 flz 

	

• 	
• 	

: 	- 	 - 

	

4. iZUC 'IThLOC 	3O 	t3 to 

- 	 I 	 • 

• 	 - 

:•, 	* 	•. tA) 

I : 	•: 	
'':u •-., 

	

4,. 	 C;fl 	to U 

it 

41 . 

CL) 

 

40to 	of Aaup~an 
e 	 7r?d u 

iwii tc CD1' 	 4Lt 

	

• 	 •_tL 	it'(-.!] ' 	'J 	4UJ 
14 	 ' 

(It!G 	 e 	 O 

	

ice 	 • 

1OI 	2.11 	 •?jtddO 

i• n 	 cr L 

• 	iJ 	J 

	

• 	 .,• 	 gt!fl 0  ;tx 	:..i • 4., •. 

• 	
• 	 t 	-2 	ait ..$ 

• 	 I 	 • 	 • 

	

• 	
I 

tUL L'1 

50 

	

-• 	 c:*•fl1ct tç•,ø'1 C' : 	
.i Vr( 	 ç•• 

4iU$ 	 . 

	

• 	

• I 	

•: 	 • I 	 tz 4Jt JI 	zc 
to 

	

• 	• 	• 	 '• 

	

I 	Ii 
• 

• 	 I 	
I 	

I 	 L 
.tiiJ cr.0 

1I• 	I 	
p 	 • 

1 	1 	
• 	 I 

• 	• 	• 	 • 

I 	 •I 	-• 



19.2.93 ile-la-l" 
 

1600/-  

Ay AIL 
j.Maiumder, Driver/Goods 

19.2.88 19.2.89. _____ 199222, 19 2.g2  
11+1+37_ 	- 	i2)2- 
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drawjjt 	 'cffq 	tr 	26c0 of baLl py th..&,, jt.ntor3 	

:Lof po:notj2 ing on o u1'tq 	LGj, coy 	be rQgua 	 this.0 ch(1or 
but the 

	

	
WouJ 	LFIJ1LO 	2.,1o& 
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The Divl.Railway anager(P), 

N.F.Railway,Lumding. 

Sir, 

Sub:- 

"lith due respect I )-eq sutnit a few lin 	for 

your information & necessary cction please. 

That Sir, I have been working as (oods 7riv2r 

from 	 and my basic pay is now .15'C/-0But 

in your remorandum No.E/41/11.W(Re-Structuring) of 16-10-92 

it is seen that the pay of S/Sri C.C.Dey,II Jaiudcin, 

K.C.Roy,M.L.Majumder,N.D.Ch2}rabcrty & .R0Sarzar, is 

now higher than me thougb they are junior to me. 

Therefore,you are reruested to please lc 

into this and arrange to steppinq up my pay on 	pay 

of my juniors are hioher thri me at the carlicst cn 

thus oblige thereby. 

With regards, 

Dated,Lumdimg 

The 	 ... 1993 

• 	 Yours faithfully, 

101 
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Un 	r chimk ril!(.'rly, 
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- 	OT11$Ag'r 11t(iLtIl 'IAi1,WA(, 

/''&)4 
I, 
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40% 

c11 1 1 cR c 7  TPI 

Ln;cLIaQI 

n.o.iiLJ 1/ u( 1-tu atc, ) 	 Dt,L/ 1i/)3, 

Ehr ChIkrRrt/, 	 I  

L:u bi - 	 Q,_n(rlQ fl_ 

In torri of fllyj PoRre'n i1ttU ?1oC'-XIIJO4/UPCVi 
4at 	L5-G-85 and 13-3-.G ctrcu1tod unlor CQi'MLG' 1ottr 
NrV)5/?3/Pt0IV DAThI) 	4 1O-'/..jOn .2OC-35 oxcept thci 
catQgort(3 o Firoitirm A' nr D'eti All othør unnIn e4€gor1oc 
were ri3t'U)tur(j w,o 1 1i'.! )19 on proforv3L 1txit1on irA 
w0 e4f4 1. 15 with rnootnry bnur1, Tho ctopor1oo of i1renn 

A' 	DD vhl ch vuio not re-b rjcturor1 	ioro 	given 
;hbne!it'. of vpul1 piy fl 1i3/-p. to thQ xtnt of 
Oiof po2tV in ac,h citoory nh necorlingly, p1 prq' vmB 

car)ct1ono In frvur of tho u.n1rnbzt pvron In eoh cntgory0 
I 

With tho Introduction of roIiod cn 	 14 I8 
4th P. C. ) , 'h oLemont of p1. pny, Rt. 1J5/+e none wny but, 

th 	nm 	ii& n11osi1 to be tn)p Into nccout in the ft;crition 
- 	of 	1rcirn"nnI1 flAg t 	 1y. DPm 	lettor !ic 

pcIv/8/n'nP/1 nt, 	, ê,U'1 r' 	vM Ur1or QH(P)/t4LO' 	Io 
O(;/i1I/4(M)t.- tatoIl 	/'//IJ 	oxpzetDQ croetn rinirn 

1i 	'hvrob)' thy pny 01' huntrj 	oto1 pr10 to 	1•14 
fly- j nt 1ver Dtetgau whoicun thc pny o thovo onoytr 

thepL. pay 	s £1x 	vt 131fltttr 	t'ft P*OttOI ma 
ohuntor i.n the rii 	c, 	- 

Conoquont on tho t'bo 	.tho 8,fl1or persons 
drwing iosr pay thin thQtr JunlorD havo c1nLoc1 atepping 
up of their poy to th uxtrt of tQir JU}1tr 	A propo1. 
for ttopptr up of the pny f onIor 	 cont to 
Accounts fo.r vottin 	it Acirt tion rQtUtO4 tho propoa1 
.bout with roI.1o$ng obnorva 1.on$ 	I 

' It IL) LlOOfl L'r(fl1 th 	c'n Il 	V4 111 LH(Igti'. ) 
at ?P-'4 t,hrit Juntor oo(1O dr1vor ' oro '1r'4n 
more pay ttiiin th1r onIoro on oc*nt f ttn 
of pay riftr taktnr pocLa1 pny ,  d flQ, 15/ 
into 1CCOUflte 	- 	I 

In 1rn11nr C'U3(U' lIlY, Pci0 	on hnø baun 

	

O1)tc1flE?i. Put It 	cri thct flrto 'I4fcIIon vnrins  
ccord1.ng to rrunIt (If trviivtduzil 1 7 O 	flenc the 

C')DO iay kinlly b4 rufrrod to PV".F Rly,/i11ori 
fcr o't,t ilnint cJnr fIcit1od rrc 	ly, floarcl 9  

	

I 	- 	I 
I 	VW I')f t  ho r'i 	It 5n rccI cu 	4 t h n t n; :i ry 

c1.nrUi(ntfcIfl rn'>' phiiii 	I 	rd' 	lC'.(1 10I the purJQ nt 
an t rly lata 	1uc'n l;Ii 1. i 	:tn o i. 	iont LUdiy to be rat ct in 
the P1M nino. 	 I 

This cary plQano b 	rto1 	urjnt by comnuntct1ng 
winy 	OC1IQrI. 	- 

With roIIr(to,  - 	 - 	- 	I 	- 	Yourrj oinooro1.y,  

ell -  11fl 	( AP 	)Jarun ) 
ci 	 I 	 - 	 -- 

Er t 	. C h nk r 1) (. 	 I 
(: P (V A1 	I 1. i. g fl JL  

-, -r--- - 	 -- 	 - 

/ 
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- 	 • 	 /1•1 - / Shri Chitt -  floj 	?u,l 
aft Di'i.vr/Iiarz a 	Othcs 

(Th r ou 	12/ L 

Sub:-. Stepping up o iy 

hof:- Your 1eLt'rr htd 9/5/E3. 

In rafrcncc to your letter quoted 
thIs IS to Lorc you that In conctjon rLth 
the above subject a roforcce nas 	cle to 
IiQ for 	 cand Q(P)/MLG TIdQ his 

- letter No.i/33/III/5)  
passei thooxiers g £oll',is. 

If in the 20'.. 	 tho junior • 	
erloyee dra hIer rtc of rcy 
then the snLr e 10d0, due to 
ivce ir1èrc1i3nt or arJce1oratEI 

pror x t Ionetc '  thc- stopng up o 
. 	-. . pof sior crn1oyee yill not b - 	)P1iCEt1G H 

- 	 S.NJoy 
'iJPO/II 

• 	 . 	 for Divi!1ilyl4anar (P) 

- 	 1.FT1y 0  TitIng,, 

T1f77 1 	•.. 	 . 	 .. 
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. 	(Afroca" 
ixi Qu,ahflti-781Jt. 

H 

H 

ft 



Chief Oerot1ng rnrger (?), 
Is .F.Rtilvry/ ?'olignon. 

A0 

417' 
(Tbr0z.. Proper ebEmnel) 

- 

Sub Vrong interpretrtion fnd ir)1eentition 
of RlyJJd 's order'. derivrtior rnd 
brditiio nrising ieref 0  

Tt&. 1(P)/MLG's.clrrjr1orton vicle hi b. 
I/283/1I19 (i)Loo e d te t3/6/* 
conrunicnted under  
1/LM( Tstr) dt $ C7/'7/940 

Res.ctfully, I beg to rullnlit..tbe follouinr 
f'aotul positions which npper to hove not been 6ken 
into coneiderationvbile. cictrifictions vo !ougt for 
by the Sr.D2O/Lurcting vide his I'.O. letter No./4i/1/LM 
(1str)dtd *5/11/93 had been etende1 by G:(?)/riG vide 
his letter under referenct 

Thot Sir, i'bile the r.P2O vido his I)O.-letter 
rnentior*d rbove bd correctly e 1inad the fl'cIground 
of the case, the empbr!is had rong1y been l't on 
tStepoihg up of pcy of seniors t thc level of the 
Juniors drrwing higher py ' i:oterd of on .reovin; the 
anomalies in 2ny rrising out of 'rofl i11trNttion 
irnol.e,,ntation by the DRU(P)/L G of the I3st1.ordcre 

regarding grant of Spi, piy to coniortost ITiresnAt/ 
DAD aá mentioned in Pnra-I of the ofore"id D.O. lettcr 
of Sr. D?OfLuttdtng, 

That iir even &', the iter ic con!idcred t's a 
case of ' Btei,pIng u' in the libt of th'3 clrrifiort1on 
tven bythe GN(?)/flLO, it iay b,; -jojntccj out th't I ar 

being n2id lo,er pay not beu€ y •iuntorr  enjoying 
higher PnY:bd been granted (1) dv-nee i!crer1ent or 
(ti) Occaliroted promotion tnt sly ecue ny juplor 
c2it gU! sl ik / b ri JC4 ru 

naa been vrng1y .grnted with t ceo1r1 ioy of '.15f 
p.m. which when cotçidered at the ,  tir.c of fix'tion of 
RPP'86 sczle of pay w f, 01/01/6 rated t3ir 'oy to  
1gber ste then me insita of rjself bciag senior to 

above named and also having bacn ,roateti to higher grde 
enriler to tbee junior colea.wn. flaci thi e',l. pi7y bean 
grpZd to the seiormast cnl;' 	drired by the Rly. 
I3o'rd, the anomaly and consequaai:i.rl derivtion bci 
suffered by me would, not have arisen at afl. 

Contd..Z../ 

V 	A_W" 

uiU.781OiJ, 



2. 

\1\\ 

Tbt Sir another aspect of tbc wronc intepretatjon 
and impieuientotjo of the B.,'s orders in regnrd to the Crrnt of Spl.,ay in question rs indulciged in by the 
need nsoto be cleirly pointed out which is as under:. 

That, some of the senior inc.mbents including myself 
has been declared promoted on and from ../3/85 C o ST 	of seniority list for shunter/B, circulated under DRM()7L:G'5 No.Ii/235/I/Ldtd, 25.5.86 hwig the position as on 1.4.85 ) while the restructuring benefit to Lo0 Iunning staff other tkurn F/mvn...A DADE as well as Specil ty to 30% seniormost among the F/manA & DADs bad been grnnte wef. 1.1.81 . with financial bene 	 R fit wet. 1.1,8, 	t inspite of having been in the Grade of F/man 'A'/ DJD u' to (the Preceeding day of my j.rornotj, to the Grx3e ofSburjter,/, 
I was not awarded with the benefit of Spi. pay and although I 
had been senior In the Grnd of F/man4 /DAD to the junior colleagues as above mentioned, flad the benefit of Spi. 

ray been awarded to me as had been due A s per Porrd's orders y pay on promotion as well s at the time of fizatlon of pay 
from 1.1.86 in terms of 4th CPC award,: would have been muob bIgr than what I hdnctuafly been paid s,lth. 

Under the above cIrcumstanc I iould hurbly 'rry for your kind Ithterventjon, 	tbprouh reoy1n , tjon of my care in It's true perspective and' set..rjht ple wrong done to re causing Immense financial deprlvnt:jon a nd cOflSeQUent1a1 hardship. And, for such an act of your 1cindne 	I shall feel muc obliged. 

I would 711so like to mentiod bre ttat unless my above justified prayer receives your fat'our1e dansirntjon and remedial 	ctjon within a rasonb1e time f 3 months at the most, I will be left with no other ;altrnntjve but to eeek justice through the judIcIary. I, however, 	)o3e that you would not push me to such a 

With best 

L*** Para..6 of  Bojrdt s  

	

ci rcul a 	 lours rnitbfuiy. 

	

No.pt ii /84-/U2G/19 dtcl: 	H 
-' 251618 readS s s Linder4. 

 

" 

 
The restructuring ordtrg 	i 	 - visuajs, grant of spc i 	 222 pay to certath categ0rje5, 
The grant of Spl.pay Will 	 I be •ffet from 1.7.8 only," 

\H 

(lLd'L:~i 

) 
MJQ*st, 


